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By Advocate Shri Shyam Moorjani.

JUDGMENT{ORAL)

v Hon'bls Mr,S.R.Adige, Member (A).

- aay -

In this application, Shri .2,5 RS FCES o NS

Chargeman, Diesel Shed has prayed fsr .
the impugned reversion order dated 19,7,7). .42
for a direction to the respondsnts o ta s ize

the result of the selection held on

Co o e
on 18,7, %

-é- LI A S
by the interview held on 23.9.883 (Aviexur -5 e
A22), and Ffurther direction t5 the respoys- oo - -

give all the consequential henefits R EES B ST

the declaration of the afor2said selecti 4 oy
interpolating his name in the casrlier oo, “

and pay and arrsars of salary and allowarc . =r

Z, wWe have heard Shri G,3,Bhzndari ¢ - Ehee
[
applicant and Shri Mzorjani for the: rsspoadant.,
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3. From the statements, wmade oy o in

;. ' W e,
learmed counse l’ and th® documants [P AE: EVL DA )

our perusal by Shri Bhandari, it sppezar

-, ©

the applicant has bheen interpolsted ia ths ooect

pd
.~

list of 1961 vide order dated 23,8,33 & - . i
also conceded very fairly by Shri Bhasi .o

the applicant has been promotad firstly -

Chargeman Grade Rs,1400-2333 and sec wadl: .o b

I1 3rade %.1600-2660. Shri Bhandari, bomoas
ates that while the applicani's junioc:
received a further promotion as

Rs. 2000~3200, the gpplicant still oon

e

to work as Senior Chargeman, znd a pray s =is

therefore, been mads that the appiicant = = .

considered for further promotion us FLlam o,

4. Shri Moorjan has alsc very fair s

N

ja
conceded that if the applicant makes o =~ ipo ..

to the authority concerned, specifvime i oo le

the respondents would be willing to Corn JoEl ol

i
same and thereafter dispose of Lhe b SO RTIRTPS S

in accordance with law and  the xtant
instructions on the subject, e, thire:c <
dispose of this WJeAe with the dirsction
in the event the zpplicant files 4 SELrl oy
highlighting his grievance before Lhe € vy s s

dUthOTltY(DlVlulﬁni Railway Mar ey, (1

respondent No.2), the said functionary . 11 1.

the applicant an opporty Of peiny hs

there aftayp ég(dlcg 58 of the s.id BLIE - ity
oy a detailed spraring order within t.: SRAIE
the date of the representation being 913 Ty
intimation to the applicant, Liberty ‘: oop

to the applicant cthat in the evepnt any .

5till survive
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aprih

to agitate the matter after exhausting

available remedy, if so advised , in = rdon

with laws No costs,
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